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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA.

Orieinal Application No. 17 6/2024tE2

Giridhari Das ...Applicant.

-Vrs.-

State of Odisha and others Respondents.

AFFIDAVIT FILED S NDENT N 4

I. Chanchal Rana, aged about 36 years, S/O- Anil

Kanta Rana, at present working as Collector & District

Magistrate, Khordha, AtlPO/Dist.- Khordha do hereby

solemnly affirm and state as follows: -

1. That,, I am working as above and have been arrayed as

Respondent No.4 in the aforesaid Original Application. I

have gone through the Original Application, relevant

records and understood the contents thereof. I am well

acquainted with the facts of the case and competent to

swear this affidavit in my official capacity.

2. That the applicant has filed the aforesaid application

alleging illegal extraction of laterite stone and morum

carrying out by one Madhusudan Palai, (Applicant in
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O.A. No. 05120241E2), present Respondent No. 12,

from the land bearing Plot Nos. 693,692,694, 686 and

686/891 of Mouza-Bariko under Tangi Tahasil of

Khordha district causing huge loss to the public

exchequer and irreparable loss to the environment and

the surrounding forest areas.

-1. That, the Hon'ble Tribunal has been pleased to pass

order dated 03.03.2025 in Original Application No.

17612023/EZ and he operative portion of the said order

is extracted as under. I
\

CUT

" I l. In the connected O.A. 176/2024/EZ, we find that in

the Inspection Report of an inspection caruied out on

05.11.2024, it is stated that fresh measurement is

required to calculate the actual volume of minor mineral

excavated over the plots in question in the said Original

Application.

12. We, therefore, direct Ms. Aishwarya Dash, learned

Additional Standing Counsel appearing (in Virtual

Mode) on behalf of the State Respondents to ensure that

the Director of Mines/District Magistrate, District-

Khordha files ffidavit within four weeks in this

regard ".

4. That,, in this connection, the Deputy Director of Mines,

:)
(

).r
t..

): ,,1

/ l':y'\>/

Y

)a/

Khordha Circle, Khordha vide his letter No. S42lNlines,
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Khordha Dtd. 21 .04.2025 has submitted that a fresh

measurement has been conducted using DGPS and

drone survey methods over the alleged plots

surrounding the Bariko Laterite Stone Quarry, located

in Tangi Tahasil, District Khordha, on 04.04.2025 by

an ORSAC-empanelled Farm, namely My World

Consultancy Services Private Limited, Cuttack(WCS).

True copy of Volume Calculation Report of WCS Pfi.

Ltd. is annexed herewith as Annexure-A/4.

5. That, it has also been reported that illegal extraction

has been made over the private land bearing Plot Nos

693, 692, 694 and 686/891 of Mouza-Bariko without

having any approval or permission from the competent

authorities in this regard. It has been reported that a

tune of 3410.635 cum of momrm and 3410'635 cum of

laterite has been excavated from the above private

plots.

6. That, accordingly, the Deputy Director of Mines &

Mining Officer, Khordha have scientifically calculated

the volume of minor minerals excavated illegally from

the above said plots along with calculation of royalty,
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additional charges, penalty and environment

compensation as per the existing orders/guidelines and

have issued demand notices to the such private land

owners/legal heirs as per the provisions under Rule

51(4) of the OMMC Amendment Rules, 2023 and as

per the Gazette Notification dtd.25.10.2024 issued by

the Govt. in Steel & Mines Department, Odisha. A brief

summary of the alleged plots and corresponding

demand is provided as under

The copy of letter No. 842/\4ines, Khordha Dtd

2l .04.2025 is annexed herewith as Annexure-B/4.

7. That the Mining Officer, Khordha has already issued

Demand notices to all the recorded land owners or to the

sl.
No

Mouza
&
Tahasil

Alleged
plots

Laterite
(In
cum)

Morrum
(In cum)

Demand
(In Rs)

1 Bariko,

Tangi

693 366.56 366.56 t2,28,2671-

2 692 440.045 440.045 13,74,192/-

J 694 1942 t942 43,56,7411-

4 686 2s6.25 256.25 10,09,216t-

5 686/891 405.78 405.78 13,06,t49/-

legal heirs in case of deceased land owners in respect to
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the alleged plots on 17.04.2025 intimating therein to

deposit the demand amount within 7 days.

The copies of the Demand Notices issued by the Mining

Officer, Khordha is annexed herewith as Annexure-C/4

serles.

8. That, due to non-deposit of the demand amount, 2nd

notices have been issued to the said private individuals

on28.04.2025. It is further submitted that if they further

fail to deposit the said amount, certificate proceedings

shall be initiated against them in accordance with law.

9. That, the contents of the above paragraphs are true and

correct to the best of my knowledge as derived fiom the

official records and that nothing material has been

)il
.\, concealed there from and the present deponent reserves

,r/?/
the right to file further affidavit as and when required

\- and directed by this Hon'ble Tribunal.

Iden ledb Deponent

COLLECTOR : )i;TiiICT,\tA6iSTRAIE
KHORDHAAdv
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VERIFICATION

I, Chanchal Rana, aged about 36 years, S/O- Anil Kanta

Rana, at present serving as Collector and Dstrict

Magistrate, Khordha, do hereby solemnly affirm and

verifu the contents of paragraph nos. 1 to 9 of the

affidavit are true to my knowledge and that I have not

suppress any material facts. I sigrr this verification at my

office on lS\ Ey of May,2o25.

Certificate

YERIFICAI\T
COLI.fCTOR & DISTRICT I,IAGISTRATi

KHORDHA

Certified that Cartridge papers are not available.

I
Addl. tanding Counsel

AFFIDAVIT t=-\ 0 . \S!3 3j-rs-uS.26-

I

The above deponent being personally known to me

appears before me on/t-ot'1r at 0l'voAlfi-/-PM-and

states on oath that the contents ofthe affidavit are true to

est of his kn wledge based on official records.ONE RUPEE

COLI.TCTOR & DISTRICT i4AGISTRATE

KHORDHA
rr..uti"6MtrE-EShordha.

Executive MaglstsaE
Khurda -
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1

VOLUME CALCULATION REPORT

Prepared By

MY WORLD CONSULTANCY SERVICES PVT. LTD.
PlorNo 766, Nl: PO - TcInUcAPENTHA

CurrecK, OolsHa-75305 1
Email id : UCS@thengld.Ca.ig

Phone No: 9348714925

\r.,.< u$b ..^t\ui'J'

COLLECTOR & DIs ICT MAGISTRATT
(tio

78



e

Contents

ORTHO MAP

DTM MAP.....

3

4

5

VOLUME ESTIMATION..... 6-8

ORSAC empaneled Certifi cate..... 9-10

,\Tr <- tx$b rI{.^}*S

2

COLLECTOR & DI lCI,\,tAGISTRATE

KHO HA

79



?

OBJECTIVE OF THE PROJECT:

The objective ofthe project is to calculate the actual volume of minor mineral excavated over the plots

around Boriko laterite stone quarry, Tangi tahasil, Khordha district in connection with NGT case.
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1:2000
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OBIICTIVE OF Tffi PROIECT:

Ttc djcctivc of ttc pojcr is to cahilae thc ffiI volmc of minr mincral rxcavalod ovcr thc plffi
armd Boriko ldcrilc storc qudry, T.ogi i-rnxil, Khoidha diria in cmccdm wilh MiT crca
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Plot_No
Area in Sq

mtr
Ht in mtr

Usable
laterite in

cum

Waste in
cum

664 1131.288 3 1696.932 L696.932

Plot_No
Area in Sq

mtr
Ht in mtr

Usable
laterite in

cum

waste in
cum

67t 4s5.O74 1.5 341.305 341.305

Plot_No
A.ea in Sq

mtl
Ht in
mtr

usable
laterite in

cum
waste in cum

677 1004.3 2.5 1757.525 L757 .525

Plot No
Area in Sq

mtr
Ht ln mtr

Usable
laterite in

cum

Waste ln
cum

739 579.4r 1.5 434.55 434.55

Plot_No
Area In Sq

mtr
Ht in mtr

Usable
laterlte in

cum

Waste in
cum

692 733.409 L.2 440.Us 440.U5

WCS

T1frr.'.- Ct$a *}\tll<\.{ ',i'r'lpt n ('nF,;(Irl r11r'',' ll-p\!r'f (

6

COLLECTOR ? ;i')TRi
KHORDH

MAGISTRATE

86



t3-

\t.^.t- ts$a .-l\e^*a}.
WCS

_ll1l!! D_('.r\\r rr r i!, \

7

c0rricTOR :;isTxi

Plot_No
Area ln Sq

mtr
Ht in
mtr

usable
laterite ln

cum

Waste in
cum

590 2130 1.5 1597.5 1597.5

Plot No
Area ln Sq

mtr
Ht ln
mtr

Usable
laterlte in

cum

Waste ln
cum

694 L942 2 \942 L942

Plot No
Area in Sq

mtr
Ht ln
mtr

Usable
laterite ln

cum

waste in
cum

693 356.56 2 356.56 366.56

Plot_No
Area in Sq

mtl
Ht in
mtr

Usable
laterite in

cum

Waste in
cum

670 603.s46 1.5 452.650 452.5s0

Plot No
Area in Sq

mtr
Ht in
mtr

Usable

laterite ln
cum

Waste in
cum

585/891 405.78 2 405.78 40s.78

KHORDHA
MGISTRATE
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Plot No

686 205 2.5 255.25 256.25

The pkxs 694,693.690,686.719 ,1t77 snd 686 arc woterlogged noticcd during survey thar fillcd with water
appmximately averagc heighl of l.l,l.I,l. I and 0.5m rspcctiv€ly. Thcsc cxcavations l.! added in th€ survey rcpon

Reporr Prcpared B

L
Rabi Reddy

My World Conzuluncy

\r.rr'r- Lr|$A .Nr^*'U

8

cotuc[oR i AIAGISiMiE

ArG. h Sq

rntf
Ht ln
mtr

lrr$lG
lrtarlta ln

cum

W.stc ln
cum

KHORD A

wes
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t/l-2 NExoRE blq
F

OFFICE OF THE DEPUTY DIRECTOR OF MINES
KHORDHA CIRCLE, KHORDHA

BDA Colony, Pattahat, Near New dus Stand, Khordha-752056
(E-Mait : ddgmines. khordha@gmail.com)

Letter No glL-fv ines, Khordha Date.21.04.2025

To

The Collector & District Magistrate
District Khordha

sub: submission of action taken report on o. A No L76/2024 fited by Giridhari Das vrs
State of Odisha and others

Ref No: Letter No. 5969 /Tauzi, dated 28.03.2025,

Sir,

In reference to the subject and the retters cited above, I wourd rike to state that
a fresh measurement was conducted using DGps and drone survey methods over
the alleged prots'surrounding the Boriko Laterite stone Quarry, rocated in Tangi
Tahasil, District Khordha. on 04.04.2025, in connection with o.A. No. r76/2024/Ez.
The drone suryey was carried out by an oRsAc-empanelled firm, namely My world
Consultancy Services private Limited, Cuttack.

The drone survey covered the surrounding prots of the Boriko Laterite stone
Quarry under Tangi Tahasil' It was found that excavation activities had been carried
out over the alleged prots bearing Nos. 693, 692, 694,686, and 686/891 under
Eoriko Mauza, Tangi rahasir. (Report encroscd rn Annexure-I). The mrning activities
over these plots are deemed illegal as no prior approval or permission was granted
for such extraction.

under Rure 51(a) of the oMMc Amendment Rures, 2023, it rs sflpurated that
whenever thc person wrns, without any rawfur authority, any mrnerar from any rand,
the Mining ofirccr or Deputy Drrector or Divisionar Forest officer, as the case may be,
may recover from such person the mincrar so won, or, where such minerar has

From :

COLI-I.CTOR & DISTRiCT 6ISTRATE

KHORDHA

D.K Sahoo, Deputy Director Mines (I/c)
Khordha Circle, Dist-Khordha

already been disposed of, thc prlr:c

\Y\r- ..'0\b .^t\tlr\til
thcreof, and may also recover from such person,

l'a8a I of 3
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rgt, royalty or tax, as the case may be, for the period during which the land was

occupied by such person wlthout any lawful authority.

In accordance with thc above provision, dcmand notices have been issued to

the legal heirs, as identified by the Tahasildar, Tangi. The relevant documents arc

enclosed as Annexure-I and Annexures Ill-(l-v). A brief summary of the alleged plots

and the corresponding demand is provided below.

lst Mauza & Tahasil llcged l-atcrite

(in Cum)

lMorrum Dema nd

(in Rs)No lots (in Cum)

Boriko, Tangl 693 366.56 366.56 12,28,267/-

692 440.045 440.045 L3,74,792/-

3 694 7942 1942 43,56,74r/-
4 586 256.2s 256.25 to,o9,2L6/ -

5 686/891 405.78 405.78 13,06,t49/-

This is for favour of your kind information and necessary action.

Yours faithfu lly

Enclo: Annexure I, Annexure II,

Annexure III( ito v), Annexure IV \-\
Deputy Director of Mines (I/C),

Khordha Circle, Khordha

,"ro ro...8.t1../uin".. Khordha, dt. 21.04.2025

Copy submitted to Additional Standing Councit O/o Advocate Ge eral, Odisha,
Cuttack for klnd lnformation and necessary action

\j'
Deputy Dlrector of Mi nes (r/c),

*l\ nno.-
Khordha Clrcle, Khordha

Memo No Khordha, dt. 21.04.2025

Copy submltted to Regional Officcr, SPCB, Bhubaneswar for kin( information
and necessary action. 

b*d"
Deputy Director of Min'es (I/C),

TY\L u\b *\\v't*'$*
Pa11o 2 of 3

Khordha Clrcle, Khordha
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tvl€fno No. "/il1n6. Khordha, dt. 21,04.2025

Copy 3ubmltted to Dlrcctor of Minor Mlnersl3. Odl3ha, thubanocrvrr lor klnd
lnfiormluon and necessary action. r{k-

Deputy Dlrector of l,tlrhs (VC),
Khordha Clrclc, Klrsdha

TYra<-- er$2 c"\\llll<$

C0tiI6I0R ! ll-tlir;
KHORDHA

iSIRATE

Prlo I ol I

91
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[r.,ruaxu RE - qq l*,.\or,

GOVERNMENT OF ODISHA
OFFICE OF THE DEPUW DIRECTOR OF M

KHORDHA CIRCLE, KHORDHA
INES

BDA Colony, Near new Bus Stand , Khordha
E-mail-tD- mokhordha @gmail.com

Letter No. QtL /Mine s.Khordh alDt. 17.04 .2025

To

1- Biswonath patei (Son)
2- Raghunath palei (Son)

" [l'Ii:+:""! :ili:,tX? ;J,1L] 
n 

" 
n" ( R a m a ch a nd ra p u r), po - B ad a pa ri,

(Above three persons are leqal heirs of late Binayak palei, S/o- Batakrushna palei,Tenants of plot No. 693' Khata lro. 2rure, Mou]"-;ff; underTangi rahasir).
sub: Demand notice to the persons for iregar mining in the mentioned private prot.

\Mth reference to the subject cited above, you are hereby informed that. as perthe drone survey conducted on29.03 2025 btii;-dR:;-"mpaneled agency, MyWorld Consultancy Servrbes pvL Ltd., il il;;;";:erveo tnar 733.12 Cum of
[I"f 5,i]:"li?[53:1il,:ffi m*m ji:l]m;n:r;;,;;;;"d";

Accordingry, you are dir.ected to crear a[ appricabre govemment dues incrudingroyalty, penarties, additionar charges, EMF, DMF,'and .nr-o"",. rerevant fees withinseven (7) days from the date of issuance oi *tl-nlti"", with respecl to theaforementioned plot.

. Fairure to compry with this directive wirr resurt in regar action being initiatedagainst you as per the relevant provisions of taw.

The detailed calculation sheet is provided below for your reference.
st.
No

Charges on totat
733.12 Cum ot
excavated
materials

For Laterite
(366.56
Cum)

Amount
Rupees

IN Amounl
Rupees

ln Total
Rupees

ln

01 Royality 180 X 366.56 6s960.8 35X
366.56

12829.6 78,810.4

02

03
04

Addltlonal
e

366.56 X 57 20E93.92 366.56 X
167

6121s.52 82,109.44

180 180 Rs.360.00t;t & s.c 2.20/0 8e874.72 X
o.o22

'1911.244 ? 4045.12
x 0.022

1628.993 3,540.237

05 o.M.F. (30%) 659E0.E
0.3

x 19794.21 12E29.6
x 0,3

3848.88 23,6'13.12

For
Morrum
(366.56
Cum

\T.\<- L/.$ *t\t*qe.

COLLTCTOR & DiSTRiC

KHORDI'I
I,I.AGISTRATE
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06 E.M.F. (5%) 65980.8

0.05
x 3299.04 't2829.4

x 0.05
441.48 3.0i10.52

07 Environmental
Compensation
(3.33 ' Total
RoyaliW)

112239.2438
x 3.33

289292.8',176 80164 X
3.33

246570.249A 5,35,883.0672

OE Penalty R3.
500000.00

09 Totsl Royallty on
above plot

R3.
12,28,268.7U

You have to pay the amount of Rs. 12,28,267.00 (Twelve lakh twenty elght
thou3and two hundred sixty.soven rupees) only.

Yours faithfully

)

4Vfi.,t,"
Mining Ofiice(l/c), Khordha

Memo no. 813 /Mines,Khordha l)t. 17 .M.2025
Copy fonrarded to the Revenue lnspector, Ramachandrapur, Tangi Tahasil,

with instructions to deliver the notice and obtain acknowledgment for their kind

information and necessary action. 1^ffi.o.1.r,
Mining Ofi,6e(l/c), Khordha

Memo no. 2lU /Mines,Khordha lDl. 17 .04.2025

Cogy loruarded to the Tahasildar, Tangi for kind information and necessary

actlon

rf.o\-x{
Mining Offi l/c), Khordha

1.0LLt(.1rlR & DISI'RlC r 4Cl(-f Q ATF

Meno no. 
gl9 /Mines,Khordha lDl. 17 .04 2025

copy submitted to th6 Deputy Director of Mines, Khordha circle, Khordha for

kindinlormalion and necsssary action' 4or4.rr.-
Mining Officur(Uc), Khordha '' ''

Memo no. 8lb /Mines,Khordha l}t. '17 '04.2025' - - 
copy Eubmitted to the collector & Dist1ct Magistrate, Khordha for kind

intormalion and nec€s8ary action. lryqtr.r,r.2f

1rr .,rr- LN$b "n\e^I"$' 
Mining offi#(uc)' Khordha
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GOVERNMENTOF ODTSHA
OFFICE OF THE DEPUTY DIRECIOR OF MINES

KHORDHA CIRC[E, KHORDHA
BDA Colony, Near new gus Stand, Khordha

E-mail-tD- mokhordha @gmall.com
Lefter No. a l.|. /Mines.Khoraha/DL',t7.U.202s

.^i\",'*.{-

ts\ii)

To

1- Bhagl palei, Arata palei, Sarata plaei, pravakar palei, Bhaskar palei (Sonof Late Bainsi palei G.Son of Jogt palei)
2- Dambaru palei (Son of Late Jogi patei)
3- Judhistjra patei (Son of Late Jo;i palei
4- Tikina palei (Son of Late Jogi p;lei)

of Vill- Jharla (Ramachandrapur)r po_ Badapari, Tahasll_ Tangi,
Khordha- 752023.

!f U^9v.e-9iS1t-qersons are tegat teirs of tate togi patei, S/o_ Nidhi patei, Tenantsof Plot No. G92, Khata No. 48, Mouza- aarito Jnoer ianii ranasitl.
Sub: Demand notice to the persons for illegal mining in the mentioned private

plot.

With reference to the subject-cited above, you are hereby informed that, as
?9r lle 9fo1e survey conducted o_n 29.03.202S ui tne oRsac_einfaneiil ;GcivlMy world .consultancy services pvt. Ltd., it has'been obierveo that ggo.09 cum
o_f minerals have been illegally extracted from your pririte ,"renre plot UeainlKhata No. 48, Plot No. 692, sltuated in Bariko Mouza, unde, tangl Tahasil.

. ..Accordingly, you are directed to clear all applicable government dues
including.royalty, penalties, addiflonal charges, EME, bi{F, and any other relevant
fees within seven (7) days from the date dr tssuanie of inis nottie, with rcspect
to the aforementloned plot.

Failure to comply with this drrective wilr result rn regal acuon belng rniHated
against you as per the relevant provlsions of law.

The detalled calculauon sheet Is provlded below for your reference.

T f ..rt- L^!

COLLECTOR & D|STRiCT

KHORDHA

sl.
No

01

Charges on
total 880.09
Cum of

excavated
materlals
RoyEllty

For
Laterlte
(440.045

Cum)

180 x
440.O45

Amount ln
Rupees

For
Morrum
(440.04s
Cum)

Amount ln
Rupees

Total
Rupees

ln

79208.1
35 X
440.045

15401.575 94,609.675

02 Addltlonal
Charge

440,045 X
57

2 5082.565

180

440.045
x 157

73487.515 98,570.08

03 s.R. 180 R.s. 360.00

GiSTRATi

94



04

You have to pay an amount of Rs. 13,74.192,0O (Thirteen takh s€venty_
four thousand one hundred ninety-two rupees) only.

Yours faithfully

aol'E
Mining cer(I/c), Khordha

Memo no. 916 /Mines,Khordha /Dt. t7.O4,2OZS
Copy forwarded to the Revenue Inspector, Ramachandrapur, Tangi Tahasil,

with instructions to deliver the notice and obtain acknowledgment for their
information and necessary action. J%%],+>i

Mining OfficEr(I/c), Khordha

qt '

Memo no. 9 t Q /Mines,Khordha /Dt. 17.04.2025
Copy forwarded to the Tahasildar, Tangl for klnd lnformation and necessaryaction. aq_ge.,+t;

Minlnq Offlc6/(I/i), khordha

Memo no, Q 74 /Mines,Khordha /Dt, L7,04,2025
Copy submitted to the Deputy Dlrector of Mlnes, Khordha Clrcle, Khordha

for klnd lnformation and necessary action,

Mlnlng Offlce Uc
,7'
Kh

ol.E
ordha

Memo no. 9 2{ /Mtnes,Khordha /Dt, t7.O ,ZOZ1
Copy submltted to the Collector & Dlstrlct Maglstrate, Khordha for klnd

informatlon and nec

\1.-rr \^$

COLLECTOR & DiSTi(iCi
KHORDHA

I.T & S.C
2.20/o

104290.66
5
x 0.022

2294,395 88889.09
x 0.022

1955.56 4,249.955

05 D.M. F.

(3090)
79208.1
x 0.3

23762.43 15401,57
5
x 0.3

4620.473 28,382,903

06 E.M.F. (5%) 79208.1
x 0.05

3960.405 15401.57
5
x 0.05

770.0788 4,730.4838

07 Envlronment
al
Compensauo
n (3.33 *
Total

104290.66
5
x 3.33

347287.9L4
5

88889.09
x 3.33

296000.56
97

6,43,288,584
2

08 Penalty

5 00 000.00
P.s.

09 I Royallty on aboye plotTota Rs,
t3,74,LgL.6
a

GiSTRATr'

Avffi.x.*
Mhlng Off'lc6/(I/c), Khordha
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GOVERNMENT OF ODISHA
OFF]CE OF THE DEPUTY DIRECTOR OF MINES

KHORDHA CIRCLE, (HORDHA

BDA Colony, Near new Bus Stand, Khordha
E-mail-lD- mokhordha@gmall.com

Letter No. 872- /Mines.Khordh alDl. '17.04.2025

D trlil

To

Royality 180 X
1942

T Y\L C-x$b

COLLECTOR & DISTRICT

1- Amina Palei, Daitari palel (Son of Late Adeita palei)
2- Sarbeswar Palei, prasanna- palei, Mahendra palel, (ana.leet palei (Son of
- Late Nityananda patei, G.Son of Late Adeita patei).
3- thagirathi palei (Son of Late Batsnab palei, G.Son of Jaga patei)
4- Nabaklshor palei, Krushna palei, Muralidhar palei (Son of Late Sambhari

Plaei)
of Vill- Jharia (Ramachandrapur), po_ Badapari, Tahasil- Tangi,

Khordha- 752023.

(Above Ten persons are legal helrs of late Adeita palei S/o- Budhi palei, Jaga palei
s/o Budhi Parei, sambhari parei s/o Budhi parei, r"i#i or prot No. 694, KhataNo. 48, Mouza- Bariko under Tangi Tahasil).

Sub: Demand notice to the persons for illegat mining in the menuoned privateptot.

With reference to the subject citgg ?!9ve, you are hereby informed that, asper the drone survey conducted on.29.03.2O2Sii th; oRsic_empane[ed agency,t'ty World 
.Consuttancy Services pvt, Ltd., itil;6;; oUi-".,"0 that 3884 Cum ofmtnerals have been illeoattv extractea_i.om Vow-prL-u-tu.. ,."runr" plot bearingKhata No.48, ptot No. o6c, situateo in aariko;.,il.;;';;;;rranst Tahasit.

. ..Accordingry, you are dir_ected to crear aI appricabre government duesincruding rovartv, oenarties. addrtionar iha.s,; EMr, 5'r"ii,ina any other rerevantfees within seven (7) days from the date 
"r 

iir*"i. 
"i lnis no ce, with respectto the aforementioned plot.

. Failure to comply with thls dtrecflve wll result tn legat action being lnitiatedagainst you as per the relevant provisions of law.
The detailed calculauon sheet ls provtded below for your reference.

Charges
total 3884
Cum
excavated
O!terlals

on

of

For
Laterlte
(1942

Cum)

Amount ln
Rupees

For
Morrum
( 1942
Cum)

Amount ln
Rupees

Total ln Rupees

01

sr.
t{o.

35X
194 2

67970 4,17,530

(HORDIIA
GISTRATE

349560
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You have to pay the amount of Rs. 43,56,741.00 (Forty-threa lakh fifty_
six thousand seven hundred forty rupees) only.

Yours faithfully

@.,,t.t<
Mining Ofi[ter(I/c), Khordha

Memo no. 82'3 /Mines,Khordha /ot. t7,o4.2ozs
Copy forwarded to the Revenue Inspector, Ramachandrapur, Tangl Tahasil,

with instructions to deliver the notice and obtain acknowledgment for their kind
information and necessary acflon. u1 ,z\JrylYtlot'ts

Mining Offic#(I/c), Khordha

t'temo no. 8L! /Mtnes,Khordha /Dt, LZ,O4.2O2S
Copy forwdrded to the Tahasi,da r, Tangl for klnd lnformation and necessary

action. 79.,r.o
Mintng Offlceltl/c), Khordha

Memo no, 8Lt /Mlnes,Khordha /Dt. 17.04,2025
@py foruarded to the Deputy Dlrector of Mlnes, Khordha Clrcle, Khordha

fo? kind hformatlon and necessary actlon,
lt . t.l.5

Mlning Offl llcr, hordha

Memo no, t zS /Mtnes,Khordha /Dt, 17 .O4,ZO2S
Copy submltted to the Collsctor & Dtstrtct Magtstrato, Khordha for kind

lnformatlon and st

COLLECTOK & Di5Tiii T MAGISTRATE

a
K

A

02 Additlonal
Charge

1942 X
57

1 10694 1942
x 167

324314 4,35,008

03 s.R. 180 180 Rs. 360.00
04 I.T &

2.zaYo
s.c 460254

x
o.o22

10125.59 392284
x 0.022

8630.248 r8,755.838

05 D.M.F. (30%) 349560
x 0.3

104868 67970
x 0.3

20397 t,25,259

06 E.M.F. (s%) 349560
x 0.05

L7478 6797 0
x 0.05

3398.s 20,876.5

07 Environmental
Compensatlon
(3.33 . Totat
Royality)

460254
x 3.33

1s3254s.82 392284
x 3.33

730630s.72 28,38,951.54

08 Penalty Rs.5,00,000.00
09 Total Royalaty on above plot Rs,

43,56,740.A76

KHORD

n,

fufi.,t.2,-
Mlnln g Office"r(I/c), Khordha
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GOVERNMET.JTOF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES

KHORDHA CIRCLE, I(HORDHA

BDA Colony, Near new Bus Stand, Khordha
E-mail-lD- mokhordha@gmail.com

Letter No. 8a? /Mines.Khordha/Dt. 17.O4.2025

To

1- Kailash Palei (S/o Late Bharat Patei)
2- Golap Palet (W/o oF Late Gadadhar palei/ Daughter in Law of Late Bharat

Patei).
3- Manas Palel, Kuna palei (S/o Late Gadadhar palev G, Son of Late Bharat

Palei)
of Vill- Jharia (Ramachandrapur), po- Badapari, Tahasil- Tangi,

Khordha- 752023.

(Above four persons are legal heirs of late Bharat palei, S/o- Giridhari patei,
Tenants of Plot No. 586, Khata No. 149, Mouza- Bariko under Tangi Tahasil).

Sub: Demand notice to the persons for lllegal mlning ln the mentioned private
plot.

With reference to the subject cited above, you are hereby informed that, as
per the drone survey conducted on 29.03.2025 by the ORSAC-empanelled agency,
My World Consultancy Services pvt. Ltd., it has been observed that 3gg4 Cum oi
minerals have been illegally extracted from your private revenue plot bearing
Khata No. 149, Plot No. 686, situated in Bariko Mouza, under Tangi Tahasil.

Accordingly, you are directed to clear all applicable government dues
including royalry penalties, additional charges, EMF, DMF, and any other relevant
fees wthin seven (7) days from the date of issuance of this notice, with respect
to the aforementioned plot.

Failure to comply with this directive will result in tegal action being initiated
against you as per the relevant provisions of law.

The detailed calculation sheet is provided below for your reference

For
Laterite
(2s6.2s

Cum)

Amount
Rupees

in For
Morrum
( 2s6.2s
Cum)

Total
Rupees

tn

\ rr.ag Lll

.OLI.FCIOR & DIS'TR MAGIS I'R ATF

c^f\{,lrr$..

sl.
No

Charges on
tota I

512.5 cum of
excavated
materials

Amount ln
Rupees

01 Royality 180 X
256.25

46L25 3sx
256.2s

8968.7s 55,093.7s
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q.F?,(1

You have to pay the amount of Rs. 10,09,216.OO (Ten takh nine
thousand h.ro hundred sixteen rupaes) only.

Yours faithfully

ffi,r*,
Mining OIfi cer(I/c), Khordha

Memo no. S2S,rptines,Khordha/Dt. 7?.O4,ZO2S
Copy fonrrrarded to the Revenue

with instructions to deliver the notice
information and necessary action.

Inspector, Ramachandrapur, Tangi Tahasil,
and obtaln acknowledgment for their kind

-oY.'>{
Mining O er(I/c), Khordha

Memo no. 8Ll /lrtnes,fhordha/Dt. L?.O4.ZOZI

action.
cfpy forwarded to the Tahaslldar, Tangl for klnd lnformauon and necessary

I7.
),

ol.>s-
KhordhaMlning r(Uc

Memo np. 830 pin*,xhordha/Dt. t7.ol.zozs
C.ngy foruarded to the Deputy Dlrector of M

for klnd lnformauon and necessary acuon.
lnes, Khordha Clrcle, Khordha

I OYE-
Mlnlng Offl r(l/c), ordha

t,temo no. 83 | /Mlnes,Khordha/Dt. L7,04,2025
Copy submltted to the Collector & Dlstrlct Maglstrate, Khordha for kindA4*.n-

MIntng 6fflcer(I/c), Khordha

information and necessary acgon,
c*k^*q{XTr.".t- (xeb

COLLECTOR & DISTRI
( ''lL^ ! ^ A

02
a

Additlonal 256.25
57

14605.25 256.25
x t67

42793.75 57 ,400

03 s.R. 0 1 360.
04 LT & S.C

2.2o/o
o.o22

60731.2
5

1336.088

x0 422

5L762.
5

t138.77s 2,474.863

05 D.M.F. (30%) 46125
x 0,3

13837.5 968 7

3

I
5
x

2690.625 16,528.tzs

06 E.M.F. (s%) 46125
x 0.05

2305.2s 8958.7
5,
x 0.05

448.4375 2,754.6875

07

Total

Environmenta
I

Compensatio
n (3.33 :t

607 31.2
5
x 3.33

202235.062
5

51762.
5
x 3.33

t72369.t2
5

3 ,74 ,604 .L87

08 Penal Rs. 500000.00
09 Total Royallty on ebove plot Rs.

1O,O9,215.6
1

MACISTRATF
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GOVERNMENTOF ODISHA
OFF]CE OF THE DEPUTY DIRECTOR OF MINES

KHORDHA CIRCLE, KHORDHA
BDA Colony, Near new Bus Stand, Khordha

E-mail-tD- mokhordha@ tmall.com
Letter No. 8zt /Mines.Kh ordha/Dt. '17.04.2025

E(v)

To
I

Sri Kailash palei
S/o- Late Chandramani palei
Vill- Jharia (Ramachandrapur
752023.

), Po- Badaparl, Tahasil- Tangl, Khordha-

(Tenant of private ptot bearing Khata No. 213/L25, plot no. 686/991, Mouza_
t anko under Tangi Tahasll)

Sub: Demand notice to the persons for illegal minlng in the menuoned privateptot.

With reference to the subject cited above, you are hereby informed that, asper the drone survey conductea-on 2s.os.ioisiv in" &sac-#p.;;ii; .d;Mv wortd.consultancv services pvt. ttd,ii;. ;ii Jir"-"0 that 3884 cum ofminerars have been ireoary extracted iro, voli-p.ir"te revenue plot bearino
Iiif,,.n". 

zt3/tzs, proi rub. oeofagi, ,iiruiJ'i.i''ia.ito Mouza, under rans.i

Accordingry, you are dir.ected to crear a, appricable government duesincluding royarty, penarties. additionar cr,r.gei, err,rr, 5'nir and any other rerevantfees within seven (7) davs from tn"-aui. oi-ir'"J.nl"? tnit notice, with respectto the aforementioned plot.

Fairure to compry wrth this directive wirr resurt in regar action being initiatedagainst you as per the relevant provisioni oi fa". 
-' ' "

The detailed calculation sheet is provided below for your reference.

\Y\-(- (N

COLLECTOK & DiSIRiC

sl.
No

Charges on
total
811.55 Cum
of excavated
materlals

For
Laterite
(405.78

Cum)

Amount
Rupees

in For
Morrum
(40s.78
Cum)

Amount ln
Rupees

Total
Rupees

tn

01 Roya lity 180 x
405.78

73040,4 35x
405,78 14202.3

87,242.7

02 Addltional
Charge 405,78X

57

23L29.46 405.78
x 167

67765,25 90,894.72

03 s.R. tgo 
-

180 Rs.350.00

KHORDI'I

M,AGISTRATE
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- You have to pay an amount of Rs. 13,061149.00 (Thirte€n takh sixthousand one hundred forty-nlne rupees) only.

B4
a

Yours faithfully

/yq].,r'*
Mining OffYer(I/c), Khordha

y"rno no. 83 j /Mines,Khordha /Dt. t7,o4.2[zs
Copy fonvarded to the Revenue Inspector, Ramachandrapur, Tangi Tahasit,

with instructions to detiver the notice and obtain acknowledgment for their
information and necessary action. -4'rfi?"Yi',t'rr

Mining Offi ce(I/c), Khordha

Memo no. 8)Y /Mines,Khordha /Dt. L7.04.202s
C-opy forwarded to the Tahaslldar, Tangl for klnd information and necessary

action, 7n44,t.n-
Mining OfflcMl/c), Khordha

Memono. $!9 ptnes,Khordha/Dt. LZ.O4.2O2S
Copy submltted to the Deputy Dlrector of Mlnes, Khordha Circle, Khordha

for kind tnformauon and necessary acuon. 
arfgf+.oq.2r_

Mlnlng offl ce(l/c), Khordha

Mlglstrute, Khordha for klnd

7d4?',r."-
Nlntns offi cevllc), Khordha

Memo no. 83 6 TUlnes,Xhordha/Dt, 17.04,2025
Copy submltted to the Collector & Dlstrlct

information and necessary actlon.

\Tr^t- ci$a o*\.l

COT.LECTOR & DTSTRICT

r.T & s.c
2.2o.h

x0 o22

96159.8
6

21t5.737 81967.5
6
x 0.022

1803.286 3,9r9.023

05 D.M.F. (30%) 73040.4
x 0.3

219L2.r2 14202.3
x 0.3

4260.69 26,172.87

06 E.M.F. (5olo) 73040.4
x 0.05

3652.02 L4202.3
x 0.05

710, 1 15 4,362.t35
07 Envlronment

al
Compensatio
n (3.33 'r
Total

ali

96159.8
5
x 3.33

320245.533
8

81967.5
6
x 3,33

27295t.974
I

5,93,r97.608
6

08 Penalty

5 00 000.00
Rs.

09 Royallty on above plotTotal
Rs.
13,O6,148.9
9

KHNRNHA

GISTRATE

101


